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Allahabad this the ..1 S-1--day o 1996 

Hon' ble 	 Saxena, Member I(Jud.) 
Hon' ble Mr. S. ayal, Member ( A rim ) 

Om Pahadur S/o Late Sri Chanchal Singh, h/o Near 
railway Technical School, Block No.K 4/4 Ltharter No.2, 
Jhansi, has worked as Gang :Ilan at Bhopal (Under Path Jay 
Inspector(s) Bhopal) at Jhansi Livi scion, Jhansi, 

APPL I CANT 

By Advocate Sri E. C. Gupta . 

Versus 

1. Union of India through "Me Secretary Railway, hail 
Rhawan, New 

2. I✓ /visional Railway .Vianager, Central Railway, Jhansi 
:ivi sign, Jhansi, U.P. 

0ED ER ( BY CIF' 

By Hon' bl e Ler.  . h.K. Saxena, J 

This review application has been alloyed 

on the groOd that the main U.A. no.1732/92,was not 

barred by limitation for the reason that the continuous 

the application could not be moved earlier because 

the respondents had assured the applicant that the 
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2. 	 vVe have gone through the record. 	•t1 e have 

clearly m•ntioned in our order dated 30.8.95 that 

making re, eated representations wouldnot extend 

the perio of limitation. It was also observed that 

the cause of action had arisen in 1 86 while the 

applicati•n was moved in 1992. As uch, the O.A. 

was barn e. by limitation. lie see n ground to 

review the order. The review application is, 

therefore, rej ected. 

Member. 	A ) 	Membe 	J ) 


